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Heard Shri D.Nayak,learned counsel 

for the applicant. Applicant Sri Allimudirl 

Khan's name has been sponsored by the 

Employment Exchange. Respondent No.2, the 

superintendent of Post Offices,Keonjhar 

Division, by his letter dated 9.5.1995 
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asked the applicant to send his application 

along with certain documents. In this 

application the prayer is that an order be 

issued to the Respondents to finalise the 

appointheflt after taking the case of the 

applicant into consideration. The very fact 

that Respondent No.2 asked for the 	
7 

certificate as well as an application shows 

that the applicant's case is under 

consideration. As long as the Respondents 

are seized of the m atte r, no grievance or 

cause of action has apparently arisen.It is 

only after the selection is made and if the 
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1 
applicant is aggrieved, he can move this 

Tribunal. As it is, the application i 
I 

premature and is permitted to be widrawn. 	O- \ L 

I 
Shri Akhaya Misra,learned Addl.Stdiding 	c 
Counsel, is present and he also sunjt 	 k 

. t& 
that this application is premature. Copies 	; 	. 	•. 

of this order be given to both the counsels. 
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